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Disputeq land near Cochin Harbour
Site

9456. SHRI A. A. RAHIM: Will the
Minister of SHIPPING AND TRANS-
FORT be pleased to state:

(a) whether there is any dispute
pending between Cochin Port autho-
rities and Government of Kerala
regarding reclamation of land near
the harbour site;

(b) if so, whether any decision has
bzen arrived; and

(¢) what is the stand of Govern-
ment in this matter?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEER-
ENDRA PATIL): (a) to (c) The dis-
pute regarding reclamation of land
is a part of the general dispute bet-
ween the Cochin Port authorities and
the Government of Kerala about the
ownership of the bed ¢f backwaters
and reclaimed lands within the Port
area. The Central Government has
been in correspondence with the State
Government to settle the dispute
amicably. It has now been agreed to
settle the dispute through discussions
across the table between the repre-
sentatives of Central Government
and the State Government.

Goods/Parcels Handling Centracts

9457. SHRI R. P. SARANGI: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether rules and policy deci-
sion are rigidly followed on Allaha~
bad Division of Northern Railway for
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grant of Goods/Parcels handling con-
tracts at Railway Stations; and

“(b) the details of Goods|Parcels
contracts awarded during last two
years and the names of parties to
whom allotted arid authorittes who
sanctioned the award of these Con-
tracts?
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THE -DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
DEPARTMENT OF PARLIAMENT-

ARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) Yes.

(b) A statement is attached.

Statement

Details gf Goods|Parccels contracts awarded during the last two years i.e. 1979 and
1950. names of parties to whom alloted and the authorities santioning the coniracts.

S.No.

Name of contract

Name of Party

Sanctioning

Authority

Parcel handling contract at

M/s. Railway Sahkari Shram Samvida Sami- Divisional Rail-

1. Allahabad
ti Ltd., Tundla. way Manager,
Allahabad
2. Minapur M/s. Cursar Sarpati Sahkari Sharam Sam-
vida Samiti, Mirzapur. Do.
3. Kanpur Adarsh Rail Shramik Sahkari Shram Sam-
vida Samiti, Kanpur. Do.
4. Tundla M/s. Railway Sahkari Shram Samvida Samiti
Ltd., Tundla Do.
5. Aligarh M/s.  Railway Parcel & Goods Porters Co-
opcrative Labour Contract Society Ltd.,
Aligarh Do.
6. Firozabad & Mainpuri . Railway Sahkari Shram Samvida Sawiti Ltd.,
Tundla. : Do.
7. Hathras Do. Do.
Goods Handling contract at
8. Chunar Railway Parcel & Goods Porters Cooperative
Society Ltd., Aligarh Do.
9. Naini Railway Cycle Stand Karmachari Sahkari
Samvida Samiti Ltd., Allahabad Do.
10. Allahabad Do. Do.
11. Juhi (TPT) . M/s. Janta Labour Cooperative Socicty Lid.,
Kanpur Do.
12. Kanpur Do. Do.
13. Cooperganj Kanpur Do. Do.
14. Aligarh M/s. Railway Sahkari Shram Samvida Sami-
ti, Ltd., 'Tundla Do.
15. Tundla Do. Do.
16. Khurja & Hathras . Do. Do.
17. Hathras Killah, Shikoha-
Do. Do.

bad, Firozabad & Etawah






